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No. 31 1(2)/LXXIX-V-1-11-1(ka}9-2011
Dated Lucknow April 06, 2011
NOTIFICATION |
) Miscellaneous

IN pursuance -df the provisions of clause (3} of Article 348 of the Constitution, the Govemnor is
pleased to order the publication of the following English translation of the Shiv Nadar Vishwavidyalaya
Uttar Pradesh Adhini'yam, 2011 (Uuar pradesh Adhiniyam Sankﬁya 12 of 2011) as passed by the Uttar
Pradesh Legislanire and assented by the Governor on April 4, 2011:— ’

" THE SHIV NADAR UNIVERSITY UTTAR PRADESH ACT, 2011
{U.P. Actno. 12 of 2011) '
(As passed by the Uttar Pradesh Legisiature)
AN .
. ACT )
to establish and incorporate a teaching University sponsored by Shiv Nadar Foundation
Trust, New Delhi, at Tehsil Dadri in district Gautam Buddha Nagar and to provide for
" matters connected therewith or incidental thereto.

IT IS HEREBY enacted in the Sixty-second Year of the Republic of India as
follows . ‘
-Short title L. This Act may be called the Shiv Nadar University Uttar Pradesh Act,

2011.
Definitions ‘ 2. Inthis Act, unless the context otherwise requires,--

(a) "Academic Council" means the Academic Council of the University;

‘(b) "Board" means the Board of Studies or the Planmng Board, or any other
Board of the University,

{c} "Chancelior”, "Pro-Chancellor", "Vicc-Chancellor" and "Pro-Vice-
Chancellor" mean respectively the Chancellor, the "Pro-Chancellor" the
Vice-Chancellor the Pro-Vice-Chancellor of the Umversny

(d) "Court” means the Court of the Umvemty,

(¢) "Director/Principal” means the Head of an Institution, a College, a Centre
and a School, or the person appointed for the purpose to act as such in his ‘
absence;



- {(m)
)
(o)

(r)

(@)

{s)

1)
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"Department” means a Depariment of Studies and includes a Centre of Studies
and Research. N

"Employee” means any person appointed by the University, and includes a
teacher or any other member of the staff of the University;

"Execinivc Council" means the Executive Council of the University;

"Existing College” means a colicge or an institution which imparts professional
education and is proposed to be merged, run and maintained by the University,
"Faculty" means a Faculty of the University;

“Hostel' means Scholar/Students Hostel of the University;

“Institution/COllege" means a college including existing college or an Institution
established or maintained by or associated or constituent to the University in
accordance with this Act and the Statutes.

“Prescribed” means prescribed by Statutes;

"Records and Publication™ means the Records and Publication of the University;
“Trust " means Shiv Nada'i-" Foundation, 44, Friends Colony( East) New
Delhi, rcg{stcrcd under the Indian Trust Act 1882 on 08-08-2008 with Sub
Rcgistrar Office, Dethi ;

"Statutes™ and "Ordinances" means respectively, the Statu(es and the Ordinance
of the Umvcrsnty for the time being in force;

“Student” means a student enrolled in the register of the University;

“Teacher of the University" means Professors, Associale Professors, Readers,
Assistant ‘Professor. Lecturers and such other persons as may be appointed for
imparting cducauon/mstrucuom of conducting research in the Umversnty and are
designated as Teachérs by the Qrdinances;

"Treasurer”, V"Reglstrar", "Deputy Registrar”, "Finance Qfficer”, "Controller of

Examinations", "Librarian” or "Proctor” means respectively the Treasurcr, the
Registrar, the Deputy Registrar, the Finance Officer, the Controller of
Examz’r}aiion. the Librarian or the Proctor of the University;

“University" means the Shiv Nadar University Uttar Pradesh established under
section 3.

3. (1) There shall be established a1 T ehslil Dadri in district Gautam Buddha Nagar,
Uttar Pradesh a_University by the Trust by the name of the Shiv Nadar Umvcrsny Uttar

Pradesh.

(2) The Umversnlv shall bc a body corporate.

4.

. (a})
(b}

The sponsoring body, the Trust shall, for the purposes of establishing  the
University under this Act, fulfil the following conditions, namely :-

duly possesses minimum 50 acres contiguous land earmarked for the University;

construct on land referred to in clause {(a) buildings of at least 24000 sq. metre
carpct areas, out of which at lcast 50 percent shall be for academic and

. administrative purposcs.

{c)

(d)

(e)

(D

Install cquipments in offices and laboratories worth minimwm Rs. Five crore in”

the building referred to in-clausce (b)

appoint teachers and establish infrastructure of the department/ school for the
purposes of tcaching andfor research in at least seven subjects as per standards
laid down by the University Grants Commission;

make the Statutes and the Ordinancc for the administration and functioning of the
University; .

such other conditions as may be required by the State Government 1o be fulfilled

" before the establishment of the University.

Establishment
of the
University

Conditions lor
the .
establishment ol
the University
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3. (1) The University shall start dperalion only after the State Governmen
issues to the Trust a letter of authorization for the commencement of the
functioning of the University. :

(2) The State Government shall issue the letter of authorization after receipt of
an unambiguous affidavit along with dobumems from the Trust to the effect that a)]
conditions referred to in section 4 have been fulfilled.

6. The objects of the Unlvermty shall be 1o disseminaie and advange
knowledge and skifl by providing instructional, rescarch and extension of facilities
in such branches ol learning as it may deem fit and the University shall endeavow
to provide to students and teachers the necessary atmosphere and facilities for the
p}omotiqn of:-

(a) innovations in education leading to restructuring of courses, new methods
of teaching, training and learning including on-line learning, blended
learning continuing education and such other modes and integrated and
wholesome development of personality;

(b) studies in various disciplines;

(c) inter discipiinary studies; .

(d) national .intimation, secularism. social equity and enginecering ol
international understanding and ethics, ‘

7. The University shall have the following powers, namely:-

{a) to provide for instruction in such branches of learning as thc University
may, from time to time, determine and to make provisions for research and
for the advancement and dissemination and application of knowledge and
skills;

{(b) to impart and promote the study of science, engineering and technology,
- Bio and Medical Sciences. Dental Science, Pharmacy, Management, Hotel
~and Hospitality Management, Law and other Professional courses and also
H‘ist_ory, Culture, Commerce, Econemics, Humanities, Philosophy, Art etc.
through in-campus off-campus offshore-campus and satellite centres or by
conducting centres or by disianl educational programmes etc,
(c) to honour educational stalwarts and persons of academic eminence with the
decoration of professor Emeritus.

{d) to grant, subject to such conditions as the University may determine,
diplomas or certificates to, and confer decgrees or other academic
distinctions on the basis of examinations, evaluation or any other method
of testing on persons, and to Withdraw any such diplomas, certificates,
degrees or other academic distinctions for good and sufficient cause;

(e) to confer honorary'degrees or other distinctions in the manner prescribed:

(f) to provide education and training including correspondence and such other
courses, 1o such persons who are not members oi the Unt. crsity, as it may
determine; : '

(g) to institute DII'CC'(Ol'ShlpS Principaishlps. Professorships, Associate
Professorships, Readership, Assistant Prolessorships, Lectureships and
other teaching or academic posts required by the University and to make
appointments for the same;

(h) to create administrative, ministerial und other posts and to make
appointments thereto;

(i) to appoint/engage persons of cminence working in any other University or
Qrganization permanently or for a specified period:

(1) to co-operate, collaborate or associate with any other Umversuv or
Authority or Institution in India and abroad in such manner and for such
purpose as the University may deiermine;
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(k) 1o establish and maintain schools, centres, specialized laboratories or other units
for research and instructions as are in the opinion of the University, necéssary

for the furtherance of its abjects;

(1) to institute and award f{ellowships, scholarships, studentships. medals and prizes;

(m) to establish and maintain and supervise residences, hosiels within the University

and promote the heaith and general welfare activities for students and staff;

(n) to make provisions for rescarch and consuitancy, and for that purpose to enter
into such arrangements with other institutions or bodics as the University may

deem necessary:

{0} to declare a centre, an ingtitution, a department. or scheol, as the case may be, in

accordance witlt the Statutes;

{m) to dutermine siandards for admission into the University, which may include

exainination, evaluation ar any other method of testing:
(q) to prescribe, demand and receive payment of fees and other charges;

(r} to make special arrangements in respect ol women and “other disadvantaged

students as the University may consider desirable;

() 1o regulate and enforce discipline amongst the empelovees and students of the
University and take such disciplinary measures in this regard as may be deemed
neeessary by the University,

{t) to make arrangcments for promoting the health and general welfare of the

emplovees ot the University;

() to receive donations and 1o acquire. hold, manage and disposc through
sale/leasc/rent  of any property. movable or immovable for the welfare of the
University;

(v) to borrow by way of hypothccation or mortgage against the propenty of the
University with the approval of the Trust

(w) to appoint cither on contract or otherwise, visiting - professors, emeritus
professors. consultants. fellows, scholars, artists, course writers and such other

persans who may contribute to the advancement of the ubjects of the University.
(x) to organize and to undertake extra-mural studics and extension service;

(¥) to do all such other acts and things s may be necessary. incidenial or conducive

o the attainment of all or anv o the objects of the University,

8. (h)y Admission o the different avademic programmes shall be made in
accordance with the laws for the e by m foree,

{23 The University shall ensure that the academic standards of the courses offered
by the University are o accordunee with the cuidelmes of the University: Grants
Commission and other statitery hadies o the case may be:

C13) The teacher-siodom e shall Beoin covordmee with the guidelines of the

Liniversiiy Granis Commission and specitic counal,

Adimisaton

und Swndards
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The Chancellor

The Pro-
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9. The Universuy shall be open to persons of cither sex and of whatever race.
creed. caste or ¢lass, and it shall not be lawial tor the University to adept or imposce on
any persox any test whatsoever of religious belief profession in order o entitle hiny 1o
be admitted thercin as an of(icer, a eacher, salf member, student, or te hold any
ollice therein or to graduate thereat:

Provided: that reservation in the posts and recruitment of the employees and
reservation of seats [or admission in any cowrse of study in the University Tor the
students and persons belonging 1o the Scheduled Castes, Scheduled Tribes .u;\i uther
backward classes of citizens shall be regulated by the order of the State Gosernment
issued {rom time to time

10. The following shall be the officers of the University:-

(a) the Chancclior:

(b} the Pro-Chanccllor,

{¢) the Vice-Chancellor:

{d) the Pro-Vice-Chaacellor:

(e) the Director/Principal

(1} the Registrar;

{g) the Dean of Faculty

(n) the Dean of Students Wetfare:

(i) the Controller of Examinations:

(i} the Chief Proctor;

(k) the Treasurer;

(1) the Finance Officer: and

{m) such other officers as may be declared by the Stawie e he officers of the
University,
11. (1) The Chancellor shall be appointed by the Managemen mmitiee of the

Trust for a period of three years.

-(2) The Chancellor shall by virtue of his office, be the Head of the University
and shall constitute interim Executive Council.

{3) The Chancellor may in writing under his hand addressed to the Trust resign
his otlice.
12. (1) The Pro-Chancellor shall be appointed by the Managemen. Committee of
the Trust for a period of three vears.
{2) The Pro-Chancelior shall assist the Chancellor in discharging his duties
and preside at the convocation in his absence.
(3) The Pro-Chancellor may in wriing under his hand addressed to the
Chancellor resign his office
13, (1) The Vice-Chancellor shall be appointed by the Chancellor in such manner
as mayv be prescribed, for a period of three years,

(2) The Vice-Chancellor shall be the principal executive and academic officer of
the University and shall be the Chairmun of the Academic Council and Planning
Board of the University, and shall excroise general supervision and control over the
affairs of the University and give cffect o the decisions of the authoritics of the

Universuy:
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(3) The Vicg-Chancellor miyv. i he ts of the opinion that immediate action s
pecessary on any'maucr. cxercise any power conferred on anv awthority of the
University by or under s Act and shall convey to such authoriiy the action iaken by
him on such matters:

Provided that any authority or anv person in the service of the University
who is aggrieved by the achion taken by the Vice-Chancellor under this sub-secton
mav prefer an appeal o the Chancellor within one momb from i date of
communication ol the order. The Chancellor may confirm. modily or reverse action
taken by the Vice-Chancellor, ;

(4} The Vice-Chanccllor shall exercise such powers acd periorm such other
funciions as may be prescribed. ‘

14. (1) The Pro-Vice-Chancellor shall be appointed by the \ice-Chancellor in
guch manner and shall cxercise such powers and perform such functions as may by
prescyibed,

(2) The Pro-vice-Chancellor appointed under sub-section (1) shall discharge his
duties in addition to his dutivs ag a professar.

{3 The Pro-Vice:Chancellor shall assist the Vice-Chapeeilor in discharging dav
to dayv dunies as and when required by the Vice-Chancellor,

{4} The Pro-Vice-Chancellor shall get honorarium of such amount ag may be
detennined by the Trust,

13, The Dircctor/Principal shall be appointed in such manner and shall exercise
such powers and pcrforgn such functions as may be prescribed,

6. (1) The Registrar shall be appointed in such manner as may be preseribed.

(2) The Registrar shail have the power o enter into agreeniems, sign documents
and authenticate records on behal! of the University and shall exercise such other
powers and perform such other funciions as may be prescribed.

(3) The Registrar shail be e ex-officio Sceretary of the Exceutive Council and
the Avademic Council, _ -

t7. Every Dean shail be appointed i such manner and shall exercise such
powers and perform such functions as may be prescribed.

I8, The Treasurer shall be appointed in such manner and-shall excrcise such
powers and perform such function as may be prc-scribc‘d.

19. (1) The Finance Officer shall he appointed 1n such manner and shall exercise
such powers and perform such functions xs may be preseribed.

{2) The Finance Officer shall be the ex-officio Sceretary of the Finance
Commiuce

20. The manner of appoeintment and powers and duties of the other oflcers of the
University including the Dean. of Swdenis Wellare, Contraller of Lxaminations and
Chicf Proctor shall be such as mayv be preseribed.

21. The foliowing shall be the authortties of the University -

ta) the Court;

{b) the Exceutive Council:

(¢} the Academic Council;

(d) the Finance Committee.

{e} the Planning Bord.

(1} the Board of Faculuies.

{g) the Admissions Commitice.

(h) the Examination Committee and

(i) such other authorities as may be dectared by the Statwies 10 be anthorities of

ihe University.
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22.{1) The Constitution of the Court and the term of oflice of its members shall be
such as may be prescribed.
(2) Subject to the provisions of this Act the Court shali have the following power
and lunctions, namely:- f
{a) to review from time to ttme, the broad policies und prégramiues of the
University and  suggest measures for the working, nmprovement and
development of the University: '
(b} to consider and pass resolutions on the Annual Report and  Annual
Avcounts of the University and Audit Report ol such accounts;
(¢) to advise the Chancellor in respect of wn mutter which may be referred o
it for advice;
(dy 1o perlonm such other functions as may be prescribed
23, {i} The Exceutive Council shall be the principal executive body of the
University ’
{2) The Constitution of the Executive Council, the term of office of its members
and its powers and {unctions shall be such as may be preseribed.
24, (1) The Academic Council shall be the principal academic body of the
University and shall subject to the provisions of the Statutes and the Ordinances. co-

ordinate and exercise general supervision gver the acadennic policies of the University,

(2) [he Constitution of the Academie Council, the wrm of office of us members
and its powers and functions shall be such as mav be preseribed.

25 (1} “The Pimance Commitice shall be the principal financial body of the
University to lake care ol the {inance matiers.

(2) The constitwtion, powers and furtctions of the Finance Commitiee shall be such
as may be preseribed

26. (1) The lanning Board shall be the Principul Planning body of the Universiy,
The Board shall easure that the infrastruciure and academic support svsiem meels te
aerms ol the University Grants Commission or the respective Councils.

(2) The constitution. of the plamning Board. term of office of its members and ity
powers and functions shall be such us may be prescribed

27. 'The constitution, powers and functions of the Board of Fucullies. the
Admigsion Committee. the Examination Committee and of such other authonues of the
University which may be declared by the Statutes 16 be autherities of the University
shall be such as may be prescribed. '

28, (1) The Executive Councti shail make the statules or carrying out purpases of
this Act.
{23 Subject to the provisions of this Act the Statutes may provide for ail or any of
the following matters, namely:
() the constitution. powers and functions of the authoritics of te Liniversity,
a8 may he consttuied frem tme o ime: |
(h) the appointment and continuance in office of the members ol the said
authoritics. filling ol vacancies of members and all other matiers reloning o
those authoriies Tor which it may be necessury e provede:
fey the appemiment. powers and duties of the olficers of the Viniversit and
their emelunent
id) the appeintment of weachers of the Universily and other academic  nnd

admunstraiiee <ol aod ther coolaments:
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)]
)
(g)
(h)
(i
0}
(k)
)]
(m)
(m)
{o)

(P}

the appointment of teachers and other academic and administrative staff

working -in the University or Institution for spccxﬁc period for

undertaking a Jolm project;

lhﬁ conditions'of service of .employees including provisions for
retirement benefits, insurance and provident fund, the manner of
termination of service and disciplinary actions; '

the'pri_'ni:ipals governing seniority of service of employees.

the procedure for settlement of dispuies between employees or students

and the University.

the procedure for appeal to the Exccutive Council by any employee or
students against the action of any officer or other authority of the
University.

the conferment of honorary degrees;

the withdrawal of degree, diploma, certificate and other academic
distinction;

the institution of fellowships, sé¢holarships, studentships, medals and
prizes;

(he maintenance of discipline among the sthdems;

lhe establishment and abolition of Depanmcm Centres and other
consmuted institutions/Colleges ete;

the delegation of powers vesied in the authoritics or officers of the
University; and -

all other matte_r-'s, which ‘may by this Act are to be or may be prescribed.

(3) The Executive Council shall not maké, amend or repeal any Statute
affecting the powers or constitution of any authority of the University until such

authority has been given an opportunity of expressing an opinion in writing on the
proposed changes, and any opinion so expressed shall be considered by the Exccutive

Council.

(4) Notwithstanding anything contained in the foregoing. sub-sections the
Chancellor may direct the University to make provisions in the Statutes, in rcsbect of
any matter specitied by hini and if the Exceutive Council is unable to implemenl'such
a direction within sixty days of its receipt, the Chancellor may, afier considering the
rcasons, if any, communicated by the Exccutive Council for its inability to'comply

with such direction. make or amend the Statutes accordingly as he may deem fit.

29. Subject 1o the provisions of this Act and the Statutes, the Ordinances shall be

made by the Executive Council which may provide for all or any of the following.

matlers, namely

(a) the admission of students ta the University and their enrolment as such;

(b)

(c)
{d)

the courses of study to be laid down for-all degrees. diplomas and centificates
of the University; .

the medium of instruction and examination;

the award of degree, diploma, cenificaic and other academic distinctions, the
qualiﬁcalioﬁ for the same and the means to be taken relating to the granting
and obtaining of the same,

Powci'to make
Ordinances



13

A A ooty

ey
sgeriae ¢f
crTmpltneess

{(ﬁ)dhffwm:%ﬁ&:mﬂﬁm;mﬁﬂmuﬂumﬂﬂ$ﬂﬁynmdﬁt@mmﬁymﬂﬁm
‘ b TR, dhmes, diflomes s orpificaies of dhe

Eﬂmvmasreyz,
() dhewomitions e ovwart of Edlinvstipps, sholamtips stdemsbips, modhs
amitgaries:
i thhe comBust off ewemitations. indudting dhe tem of office and oo of
appu et e dubes el exermimng b, esemmmees and medermons:;
(B e ot fomsadfmssdionee aff the st diers off e Uity

ey

@ Lﬂmwmmmmmmmmmm howe fiow wiiom
gmmmmdmsﬁmmmﬂmmtthrimm
) e il off Comre of Ftudtiss, Brandls of S, mmendbaciplmeny,
Fuditens, Fypecidl G, St L athenrtmies omi] efer Emmnmknas.
(@) che sremmer of aeagueziien sl el with ethor Unnvemsites amd
()Eﬂmmummmymﬁtmm&mmmaﬂmwmﬁxmhmﬁwwhﬂﬂnm
ot sy ferimpme i e armitoenr ey of e Ulnvessity,
i) e semuomerainn wo e gl o die e, et tmrhieiamrs sod
vl ertoes;
i) susthofivrrvarosentiapnd thiems o semtme o v amd atber acadmic sl
B0 () T ] et of Tobtee Wiy sbadll S prrogpanmecd) wendher st diimsciom
i e Fecrnuttivg: @lmummT] s il e siitnriitest] we dbe Coum am o after s dae as
{2 e Graurrt wted?] serétrriy b smmusll nogpent te dhe Cleemdbeor store  with @y
ramnEETks, i sy,
B (01 T corrrroged] s s e el berree turer acfTofhe Wi iy il e prrepered
umfer it dreciivms off e Freartive Crom ol Sufl, omee =t s every wear and

" Srem e T et Sronoumtaefropite:

0 Aol uhermmd agemois s opetherwithdbe authit repem desemm . shell e
Exniritve Onomo,
B2 Dy commpilngeer afl e Ennarsity siell] e appunted 7 eopeoad a5 g

s ionar dhe Sauis.

%) Ao dhspre afisoy Seneses de Linbaesiy and ame o dhe empiemees
uﬁppnzmtf»mmmx oy el e aeFomett Ro i Whiee arraslon Wi #md s the
;ﬂi@nﬁ e s fiovdime anapprrrily s e smdines weifiee e sooafes Som ihe
dinerceliivordisnm

{5 Thhe agévm\mﬂ employer mmy File an apned] ammns! e erdio of the Vace-
Ceamdliveroe ihe Chancelior, .

(s e sgpue e amrrespectoo] aamy 2 ovee cenwacet vemmrems Uy oo o ad-hes ar
el tangy o ceasud] thasis $tdl e theard amtd dectiled! Simdlly by dhe head of tbe
snmeTret Thopa e,

#F) Aoy grersen azpiavet] Uy i antier Wl he NeieedHmelvn ey preler am
e ] st Chemmglior. THe Beetdmn ol e Chaneellor in seedh am apped! sl e
fhad] amd e snh Sl Hie i g eoun on oespeet o dhe gy demiied by dee

JHemut o,



TR WS IR T, 06 3, 2011

23

33. '(ﬂ) Amy smdent or candidate for an examination, whosc name has been
romoved i (e rolls of the University by the orders or resolution of the Academic
Cozneil, Proctarizl Board or Controller of Examinations as the case may be. and who
bz boon from appcaring at the examinations for more than one year, may
within ten days of the date of receipt of such order or copy of such resolution by him
in writng appeal o the Vice-Chancellor 1o reverse the decns:on of the aforesaid
aufhoiies gr the concerned Committee, as the case may be.

~ (2) Azy decision taken by the Vice-Chancellor shall be Final.

34_ The University may constitute for the benefit of its employces such pension
cc weliine schames or provident fund or provide such insurance schemes as 1t may
deoee f1 0 sadh manner and subject to such conditions.as may be decided by the
Exeopie Commacil,

33 ﬂﬁ'mg; question arises as (o whether any person has been duly nominated or
zppoimird 2s or is entitied to be a member of any authority or other body of ‘the
Umversny. the maner shall be referred to the Chanccllor whose decision thereon shall
ber ol

36. Wiwe agy authority of the University is given power under this Act or the
Stztmes i apmoat Commmittees, such Comiittees shall as olhcrwise provided, consist
of thr mendbers of the authority concemed and of such other pcrsons as the authonty
m czch case mny thmk (it

37. All vaceacics among the members other than ex-officio membcrs) of any
vacamcies authovity or other body of the University shall be filled as soon as may be
cornwement by the person or body who appointed, nominated or co—opled the members
whose plsne hes become vacant for the temammg term for which he has been

Epoimtad or de-opted.

38 No axt or proceedings of any authonty of the University shall be invalid
meexely by rezdom of the existence of a vacancy or vacancics among its members.

A or!zmv of any receipt. application, notice, proceeding, resolution of any
sxfuminy or Comritiee of the University or other documents in possession of .the
Umiversity., iff oomified by the Registrar, shall be received as:prima-facie evidence of
such reorim, applications. notice, order, proccéding or resolution, documents or the
existznoe of eniry in the register and shalf be admitted as evidence of the matiers and
trensaction therein where the original would, if produced have been adnussible in
eviziznng.

4D, (1) Every Statute or Ordinance made under this Act shall be+in writing.

(Z) Each mew Stznnte or Ordinances made under this Act shall be enforced as
s s T rs wate by the competent authority.

48, (ﬂb'lﬂ'm Frost shall esiablish a2 permanent endowment fund of at least rupecs
TR CIE. i

{2) The Umiversity shall have the power to invest the permanent endowment fund
i sach mrmner 25 may be prescribed.

(3} The Universitny may transfer any amount from the general fund or the
devedoprment fomd o the permanent endowment fund.

{9} Ay amyeeEnt exceeding the minimum amount specified in sub-section (1)
w2y be withfireem from the pczmﬁem endowment fund by the University for the
prmporees of drvelopment of the University. :
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42. (1) The University shall establish a general fund 10 which the following amount
shall be credited, namely, B
(a) all fees which may be charged by the University:
(b)
(c)
(d)

all sums received from any other source;
all contributions made by the Trust and
all contributions made is this behalf by any other person or body which are -
not prohibited by any law for the time being in force,

{2) The moneys credited to the general fund shall be applied to meet all the recurring
-expenditures of the University. '

43. (1) The University shail also establish development fund to which the foliowing
moncy shall be credited, namely;

(a)
(b)

development fees, which may be charged from students:

all sums received from other sources for the purpose of the development of
the University; '

{c)
(d)

all contributions made by the Trust;

all contributions made in this behalf by any other person or body which are
not prohibiied by any law for the time being enforce; and

(e)
(2} the money credited to the development fund from time to time shall be utilized
for the development of the University.

all incomes received from the permanent endowment fund.

44. The funds established under sections 41, 42 and 43 shall subject to general
supervisions and control of the Court be regulated and maintained in such manner as may
be prescribed. ~

45. The University shall nét be eligible for any grant in aid or any, financial
assistance lrom the State Government or any other body or Corporation owned and
conirolled by the State Government.

46. The fees charged for different academic programmes shall be in accordance with
laws tor the time being in {orce.

47.(1) It shall be the -duty of the University or any authority or officer of the
University to furnish such information or records relating to the administration or finance
and other affairs of the University as the State Government may call for.

(2) The State Government, if it is of the view that there 1s a violation of the Act or
the Statutes or Ordinances made hereunder may issue such directions to the University
under scetion 51 as it may deem necessary.

48, (1) If the University proposes its dissolution in accordance with the law
governing its constitunions or incorporation, if shall give at least six months written notice
to the State Government. :

{2) On receipt of nptice referred to in sub-section (1) the State Government shall
make such arrangement for administration of the University from' the date of dissolution
of the university and uniti] the last batch of students in regular courses of studies of the
University complete their courses or studies in such manner as may be prescribed.

49. (1) The expendilure for administration of the Umversity during the taking over
the liabilities of the University under section 48 shall be met out of the permanent
endowment, the genéral fund, and the development fund.

(2) If the ful)ds referred 1o sub-section (1) are not sufficient to meet the expenditure
of the University during the taking over the liabilities of the University, such expenditure
mayv be met, by disposing of the propertics or assets of the university by the State

Government.
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50. (1) Where the State Government receives a complaint that the University is not.

functioning in accordance with the provisions of this Act, it shall require the University
to show cause within such time, which shall not be less than two months referring a copy

of the complaint as to why the University should not be derecognized.

(2) If, upon receipt of the reply of the University to the noticz given under

sub-section (1), the State Government is satisfied that a primg- fbac case of
mismanagement or violation of the provisions of this Act in the funcuonmg of the
University is made out, it shall order such enquiry as it deems necessary.

* (3) For the purposes of an inquiry under sub— section (2), the State ‘Government

shall by notification, appoint an officer or authority as the enquiring authority to enquire

into the allegations of violation of the provisions of this Act.

(4) Every inquiring authority appointed under sub-section (3) shall whlle
performing its functions under this Act have all the powers of Civil Court F‘D}_ier the code
of Civil Procedure, 1908 trying a suit and in particular in respect of the following
matters, namely:- ' ' T .

{a) summoning and enfércing the attendance of any witne.ss and examining him on
oath: ' ’

:(b) requiring the discovery and production of any document;

{c) requisitioning any public record or copy thereof from any office -

(e) receiving evidence on affidavits;

(e} any other matter which may be prescribed.

(5} If, upon receipt of the inguiry réport, the State Government is satisfied that the
University has violated any provision of this Act, it shall direct the University to make
necessary improvement and suggest for proper implementation of the p;ovisidh of this
Act. o ! .

(6) If it is observed that the University is violating the Act éonfinuoﬁsly for three ‘

times the State Government may derecognize the University with prior approval of the

University Grants Commission.

(7) During the period of the management of the University under sub_‘-'section (6),

the State Government may utilize the permanent endowment fund, the general funds or.

the development fund for the purpose of the Management of the affairs of the

University. If the funds of the University are not sufficient .to. meet the requisite

expenditure of the University, the State Government may dlspose of the assets or the
properties of the Unwer51ty t0 meet the said expenses.

(8) Every notification under sub-section (6) shall be laid before both houses of the
State Leglslature before implementation.

51, The State Govemmcnt may 1ssuc such directions time to time to University on policy
matters not mconsnstcm with the provisions of this Act as it may deem necessary, Such directions

shall be complied with by the University.

. 32, All assets and properties including permanent endovment fund, general fund or any
other fund and also thé liabilities of the University will belong to the Trust in case of dissolution

of the University under any clause mentioned herein above in the Act.
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53. (1) The State Govemment may for the purposes of removing any difficulties,
particularly in relation to the transition from the provisions of the Uttar Pradesh State
Universities Act, 1973 to the provisions of this Act, direct that the provisions of this Act
shall during such period as may be specified in the order, have effect subject to such’
adaptanons whether by way of modification, addition or omission as it may deem
necessary or expedient;

N Pr0V1dEd that no such order shall be made after two years from the date of
commencement of this Act,

(2) Every order made under sub-section (1) shall be laid before both Houses of the
State Legislature as soon as may be after it is made.

(3) No order made under sub-section (1) shall he called in question in any court on.
the ground that no difficulty as is referred to in that sub-section existed or was required

to be removed.

STATEMENT OF OBJECTS AND REASONS

With a view to encouragiﬂg private sector to participate in the field of higher education, it has

been demded to establish and incorporate a teachmg University by the name of Shiv Nadar University,

Gautam Buddha Nagar in Uttar Pradesh sponsored by Shiv Nadar Foundation Trust, 44 Friends Colony.

(East), New D;lhl registered uqder the Indian Trust Act, 1882 (Central Act No.2 of 1882), so as to provide

to the students and teachers the necessary atmosphere and facilities for the prometion of innovations in

education leading to proper structuring of courses, new methods of teaching and learning and integral

development of pcrsonahty

The Shiv Nadar University Uttar Pradesh Bill, 2011 is introduced accordmgly

By order,
K. K. SHARMA
Pramukh Sachiv.
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